
 

143     Written Answers [RAJYA SABHA] to  Unstarred Questions     144 

 

( (�) ��+,� ��
 (a`   ��  )R�	
  *^� X)�E 
4�  �)3,� �# �	�� ��� ��  �, �� �
�7E
.  
�� ��B�	 �	 V�R�	 �
�(� ह :- 

(�!�S3 
�< �4) 
 1995-

96 
1996-
97 

1997-
98 
 

*^� 
X)�E 

4.30 3.88 5.04 
 

 
�)3,� 

 
0.97 

 
0.74 

 
2.10 

(घ) ���	� 
� �	(A��
� T�� ��  *�<�. �� 
��, �� ��
�. ��  �	
�� �� (aA  1998-99  ��  �,� 
25  ,	Y 
� �
�7E
. 4� 25 ,	Y D� '� �� 
�	�� ��� �	
� �	 �
$�&)
 �� �)�	 ह  6 *^� 
X)�E ��  �,� 1996-98  �� �
$�&�)� �, �� ��  
�(�9
 �&�
	  �# 351  
� �, �� �� 
�D>=�V��5��E� E	��, �� ��  ह  6 �)3,�  ��  
�,� �, �� �� �(�9
  �&�
	  1996-98  �# �&�   

� �,  �� �� �D>=�V��5��E�  E	��, 
ह1 �� 
�� ह  6  �(y	�
 �� �	��Y  �� ����  
�D>=�V��5��E� �& �	,� ��
� ��  �,� �	�	!��: 
,�F� 1-2  (aA  ,� �	�� ह�6 

Price System for Petroleum Products 

420. DR. MANMOHAN SINGH: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that 
Government are considering revision of 
the scheme to dismantle the administered 
price system for petroleum products; 

(b) if so, what are reasons therefor; 
and 

(c) what are the main features of the 
revised scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) There is no 
such proposal under consideration of the 
Government at present. 

(b) and (c) Do not arise. 

LNG Terminal at Cochin 

421. SHRI A. VIJAYA 
RAGHAVAN: Will the Minister of 
PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether Government have framed an 
organisation named 'Petronet' to start the 
LNG Terminal at Cochin; 

(b) if so, the details thereof; 

(c) what arc the reasons for the undue 
delay in establishing the project; 
 

(d) what are the steps taken by the 
Government to expedite the project; and 

(e) whether the Petronet will complete 
the project without the financial support 
from NTPC? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (e) 
Government have constituted Petronet 
LNG Ltd. with the Oil Public Sector 
Undertakings, GAIL, IOCL, ONGCL and 
BPCL, currently holding among themselves 
50% of the equity. It is proposed to 
associate other parties also with the project 
including financing institutions, and 
possibly State Government Corporations 
and the NTPC. 

Preliminary activities in respect of its 
projects have been commenced by Petronet 
LNG Ltd. and it is expected that financial 
closure on these projects would be achieved 
during 1999. Thereafter, the projects are 
expected to be realised within a period of 
36 to 42 months. 

Import  of Furnace   and  Crude   Oil  by 

Private Refineries 

422. SHRI PREM CHAND GUPTA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that private 
refineries can now import furnace oil and 
crude oil for their own use only; 


